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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI) : (a) Yes, Sir. Inter-
ministerial committees have been appointed 
for this purpose. 

(b) The reports are expected shortly. 
REDUCTION IN PRICES OF INDIAN-MADE CARS 

22 /SHRI P. ABRAHAM : 
\ SHRI JAGAT NARAIN : Will the 

Minister of INDUSTRY be pleased to state: 
(a) the steps taken to reduce the price of 

cars manufactured    in    India; 
(b) whether any agreement has been 

reached with the manufacturing firms in this 
connection; and 

(c) if so, what are the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
D. SANJIVAYYA) : (a) to (c) The prices of 
cars have been subject to an informal system 
of control by Government. Under this system,' 
price increases are allowed to the extent of 
increases n fiscal levies imposed by 
Government on finished components and/or 
on component parts and materials. Similar 
increases aret allowed consequent upon 
increases in ocean freight, prices of imported 
components as also on the high cost of 
indigenous production to the extent of 25% of 
the reduction in the value of the imported cost. 
Other increases are allowed after a careful cost 
examination of the manufacturing units. 

Having regard to the present foreign 
exchange position. Government have laid 
emphasis upon the reduction, of imported 
components and the need fo~ import 
substitution. The low output of the 
manufacturing units, the relatively high cost 
of finished components and raw materials and 
the increases in Government levies are. 
factors which leave little scope for reduction 
in the price of cars manufactured in the 
country in the immediate future. A careful 
watch is being kept by the Government on the 
prices of cars sold in the country and, as stated 
earlier, increases are allowed only after a 
careful examination of the claims asked for by   
the manufacturers. 

12 NOON 
CALLING      ATTENTION      TO      A 
MATTER    OF    URGENT    PUBLIC 

IMPORTANCE 
REPORTED STARVATION DEATHS AND 

ABANDONMENT OF CHILDREN IN CERTAIN 
DISTRICTS OF ORISSA AND REPORTED 

SCARCITY CONDITIONS IN CERTAIN PARTS OF 
MADHYA PRADESH, JAMMU AND KASHMIR, 

UTTAR PRADESH AND BIHAR 
SHRI MULKA GOVINDA REDDY 

(Mysore) : Sir, with your permission, I beg to 
call the attention of the Minister of Food, 
Agriculture, Community Development and 
Co-operation, 

(i) to the reported deaths and 
abandonment of children due to 
starvation conditions in the districts of 
Kalahandi, Sundar-garh, Bolangir and 
Dhenkanal of Orissa; and (ii) to the 
reported scarcity conditions in certain 
parts of Madhya Pradesh (Adivasi 
areas), Jammu and Kashmir, Uttar 
Pradesh (Eastern districts) and Bihar 
and other parts of India. 

THE MINISTER OF FOOD, AGRI 
CULTURE, COMMUNITY DEVE 
LOPMENT AND CO-OPERA 
TION   (SHRI C. SUBRAMANIAM) : 
I find that 'and other parts of India' is added 
now. Any how, Sir, I will read the statement. 

MR. CHAIRMAN : It gives you a bigger 
canvas. 

SHRI C. SUBRAMANIAM : It is a fact that 
scarcity conditions prevailed in cartain districts 
in Orissa. A Central Team under the leadership 
of an Adviser to the Planning Commission, 
which visited the State in February, 1966, 
reported among other things that the real 
problem was to provide sufficient employment 
to the people in order to increase the 
purchasing power of the villagers, so that they 
could buy foodgrains which were available at 
reasonable prices in the fair price shops. The 
State Gov-e-nmant have- already started nearly 
7,000 relief works out of which 250 ar< in 
Kalahandi District. According to the latest 
figures available about 3,80,000 persons are 
working on these works, out 
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[Shri C. Subramanian.] 
of which 30,000 are   from    
Kalahandi district. 

Even though the production in 
Orissa this year has been lower than 
that of last year, still the availability 
of tood-grains within the State is such 
as to provide food to the people at a 
reasonable level. The State Gov-
ernment have (started procurement of 
rice within the State in order to see 
that sufficient rice is made available 
to the affected areas. The stock of rice 
available with the State Government 
out of internal procurement was more 
than one lakh tonnes by the middle of 
April. Out of this, 15,000 tonnes have 
been sent by special trains to the 
affected districts. There is no 
necessity for any allocation of rice 
from the Centre nor has there been a 
demand from Orissa for the supply of 
rice. The Central Government has 
been allotting wheat to Orissa and the 
allotments have been increased 
substantially this year. Against a total 
of 67,300 tonnes supplied for the 
whole of 1965, allotments up to the 
end of April have been 53,700 tonnes. 
The allotment of May has been 
further increased to 25,200 tonnes. 

In addition to the normal allotment 
of wheat, 5,000 tonnes of wheat have 
been allotted to the State Government 
for free, distribution among the old 
infirm and others who are unable to 
work. In addition, the State 
Government have provided 10 
qu;ntals of rice at each block 
headquarters for free distribution to 
the vulnerable population. 3,600 
tonnes of milk powder have also 
been allotted out of which 1,000 
tonnes have alre?dy been moved and 
the balance will be despatched as and 
when the milk powder is received. A 
further quantity of milk powder will 
also be 'allotted as soon as the 
position regarding further availability 
becomes clear. 175 tonnes of biscuits 
and about a million multivitamin 
tablets have also been allotted to 
Orissa. 

Rs. 45 lakhs were sanctioned as 
loan for the year 1965-66 to the 
Orissa Government. For the year 
1966-67, a way^i and means advance 
of one crore nroees for scarcity relief 
and another advance of one crore 
rupees for    procurement 

have also been made available 
"'te^he State Government. It can thus 
be seen that the Government of India 
have been taking whatever action is 
possible, in order to provide 
foodgrains and financial assistance to 
the State Government. 

Specific allegations of deaths due 
to starvation were received by Orissa 
Government in respect of 19 cases. 
These cases were investigated into by 
the Orissa government and according 
to them the reports of starvation 
deaths are incorrect. Regarding the 
statement attributed to the Governor 
of Orissa that he had seen people 
abandoning their children and had 
received reports about parents selling 
their children, enquiries made from 
the Orissa Government revealed that 
no such statement was made by the 
Governor. What actually happened 
was that the Governor in the course 
of his tour visited the orphanage at 
village Bhela in Kalahandi district 
were the inmates consisted of two 
orphans and 68 other children left 
there by their parents temporarily 
who had gone to work either on relief 
works of to obtain gratuitous relief. 

Since, however, reports are 
continuously appearing in the Press 
and elsewhere regarding difficult 
conditions in certain districts of 
Orissa, Government of India have 
sent a team led by on Adviser to the 
Planning Commission to visit the 
affected areas to reassess the present 
position and to determine what 
further measures have to be taken to 
provide relief and what additional 
assistance would be needed from 
Government of India. The report of 
the Team is expected to be available 
by the beginning of the second week 
of May. I am also visiting Orissa 
shortly —I am going tomorrow 
morning; the Prime Minister also 
proposes to visit the State—and 
further action, will be taken based on 
the recommendations made by this 
Team and on my personal 
observations. 

SHRI G. MURAHARI (Uttar Pra-
desh) :   Why did you not go earlier? 

SHRI C. SUBRAMANIAM : 
Being badly affected by drought 
conditions, scarcity was expected to 
develop over large areas in Madhya 
Pradesh also. In 
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the case of Jammu and Kashmir, Uttar 
Pradesh and Bihar, though some small 
pockets here and there may have been 
affecteJ by drought, it was not expected 
that conditions would be such as to require 
any large-scale relief operations. 

When conditions of scarcity develop, 
the action that has to be taken by Gov-
ernment is to make sure that sufficient 
foodgrains are made available in the 
affeced areas and distribution is so 
arranged that the foodgrains reach the 
vulnerable sections of the population. The 
actual distribution of available •upplies 
within a State is the responsibility of the 
State Government. Only the State 
Government is in close touch with the 
conditions in the various parts of the State. 
They also have the necessary 
administrative organisation which can 
reach down to the villages. It is thus that 
the State Governments are the only 
authorities who are in a position to take up 
the task and discharge it satisfactorily. The 
main responsibility of the Government of 
India is that of providing foodgrains to the 
State taking into account the overall 
supplies available to them and the relative 
needs of the different States. The 
Government of India can also provide 
funds where-ever necessary in order to 
enable the State Government to take up as 
many relief works as are found necessary. 

Although Madhya Pradesh is one of 
the affected States, the situation there is 
under control. To provide necessary 
purchasing power to the low income 
groups, the State has taken timely action 
and they are running 2,753 relief works 
employing about 7 lakh people. Financial 
assistance to the extent of Rs. 3 crore- has 
already been sanctioned by the 
Government of India up to the end of the 
March, 1966. In addition, the Central 
Government have already allotted 2,000 
tonnes of wheat for free distribution as 
gratuitous relief to the old and the infirm. 
Another 2,000 tonnes of wheat are also 
being released almost immediately. These 
are in addition to the normal allotment of 
wheat to the State. Madhva Pradesh is 
being allotted about 30.000 tonnes of 
wheat per month for normal consumption 
at present. 

For rel'ef to the vulnerable population. 
I.e., expectant and nursing mothers and 

children 1,035 tonnes of gift milk 
powder,, 14,84,500 multi-vitamin tablets 
and 119 tonnes of gift biscuits have also 
been allotted to Madhya Pradesh. 

Government have not received any 
report of any serious scarcity either in 
Uttar Pradesh or in Bihar though these 
States being deficit in foodgrains in an 
average year, some shortage of supplies 
may be experienced in some parts or the 
other of these two States. There had been 
some reports of starvation deaths in Uttar 
Pradesh, which were fully investigated 
and found incorrect. In Jammu and 
Kashmir also the State Government have 
not so far reported any case of starvation 
death. 

Allocation of foodgrains to Bihar have 
been at a reasonably high level of about 
60,000 tonnes per month which has been 
raised to 80,000 tonnes for the month of 
May. Similarly, Jammu and Kashmir is 
also being supplied with all the wheat 
required by them. In Uttar Pradesh, the 
allocation of im-->orted wheat has been @ 
50,000 tonnes per month. The State 
Government do want this quota to be 
increased, but with the extension of the 
Northern Wheat Zone to Uttar Pradesh, 
the position of supply of wheat in Uttar 
Pradesh is expected to improve 
materially. 

The Central Government will take care 
to see that sufficient foodgrains are made 
available to the affected States, Financial 
help is also being made available to the 
States concerned as and when requests 
are received from them for such help. A 
close watch is being kept over the 
situation and I can assure the House that 
whatever action is necessary and possible 
to prevent distress will be taken. 

SHRI MULKA GOVINDA REDDY: 
May I know whether the Government of 
India have advised the State Governments 
that wherever there are famine conditions, 
remission of land revenua should be the 
first consideration to be tackled by the 
State Governments T Secondly, I would 
like to know whether the respresentatives 
of the Planning Commission who went 
round the States which are affected by 
drought conditions 
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met the representatives of the political 
parties to assess the proper position in 
those States. Thirdly, I would like to 
know whether the foodgrains that have 
been supplied to the Government of India 
by Australia and other countries have 
been allotted to the different States. I 
would also like to know whether it has 
come to the notice of the Government 
that the prices of coarse grains, 
particularly in Mysore and other parts, 
have gone up, that one quintal of ragi or 
Jowar costs more than Rs. 100 and 
whether the Government of India is 
considering subsidising the foodgrains to 
that they may be available to the poorer 
sections of the population. 

SHRI C. SUBRAMANIAN! ; Sir, as 
far as the remission of land revenue is 
concerned, it is the responsibility of the 
State Governments. When scarcity con-
ditions prevail, the rules provide for the 
remission of this land revenue. I am sure 
the State Governments would take care of 
it. 

SHRI MULKA GOVINDA REDDY: 
They are only suspending, not remitting. 

SHRI C. SUBRAMANIAM : We seem 
to think that there are some irresponsible 
people sitting in the States. They are also 
elected persons responsible to the people 
and they have to function under the 
Constitution. To think that I should 
dictate from here and impose such things 
over them is to be assuming too much of 
responsibility on myself. I have to assume 
that they are functioning in a responsible 
manner. Naturally, when difficulties arise, 
we consult them, we go to their help. But 
to think that we are here some superior 
human beings, imposing our suggestions 
and decisions on them, I do not agree with 
it. 

SHRI MULKA GOVINDA REDDY : 
We cannot allow them to behave as they 
did in Bastar. 

(Interruptions by some hon. Members) 

MR. CHAIRMAN: Please. He is 
giving a reply to the question. 

SHRI G. MURAHARI : This is not the 
way to reply, Sir. I take strong objection 
to this manner of replying because he is 
casting aspersion on the Members. He has 
been saying that we are not superior 
beings. What I want to know is whether 
the Minister is seized of the fact. The 
question that has been posed in the calling 
attention notice is regarding the Minister 
of Food in the Central Government. And 
he goes on saying that the State 
Governments are elected people and, 
therefore, we should not say anything. 
This is not the way to reply. Either he is 
responsible or he is not responsible. If he 
is not responsible let him resign . . . 

MR CHAIRMAN :   Mr.    Murahari, 
please. 

SHRI CHITTA BASU (West Bengal) : 
We are not to learn from him whether the 
State Governments are responsible or not 
responsible. 

MR. CHAIRMAN ; I find nothing 
wrong about the Minister. 

SHRI C. SUBRAMANIAM :   I was 
stating about land revenue which is the 
source of revenue to the State Govern-
ments. To say from here that they should 
completely write off everything is not 
within the jurisdiction of the Central 
Government. I was particularly referring 
to the land revenue. 

As far as officials meeting the political 
parties is concerned, I do not think, Sir, 
that we should ask our officials to contact 
the political parties as such. No doubt 
they would be meeting the prominent 
persons there in each area and find out 
the position. But I do not think our 
officials should be asked to meet political 
parties... 

(Interruption) 

MR CHAIRMAN : Let him answer. 

SHRI C. SUBRAMANIAM : ... and 
my own view is that the officials should 
be kept away from this. They should 
make such enquiry as it is possible for 
them to make. 
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we have despatched so much of wheat and 
chocolates and we have despatched so 
much of tablets is not going to solve the 
food problem in Orissa because what 
matters is the price.   The    people    in 
Orissa are not able to buy these food-
grains which are being sold at exhorbi-tant 
prices.    It is the responsibility of the 
Government to feed the people, to see that 
foodgrains are available at reasonable 
prices.    So  I  would  like     to know from 
the hon'ble Minister whether the 
Government is taking steps to see that 
subsidised foograins are made available at 
cheap prices.    I would also like to know 
what governs the Government's procedure 
in   this   respect.   There    is famine all 
round in the country,    not only in Orissa.   
This morning we saw a report from 
Rajasthan that 600 villages are affected by 
famine.   Not only    in Rajasthan I know 
in Uttar Pradesh, in Madhya Pradesh and 
several other parts of the country there is 
famine. And the Government comes round 
and says that there is famine.    At least in 
the other House the Minister said that 
there was no famine code.    There was a 
famine code. Even an elementary 
knowledge of history will tell the Minister    
that   the Famine Code was promulgated 
by the Central Government in 1883.   It is 
still on the Statute Book and it has   never 
been withdrawn.   If so, the    Government 
cannot say today that there is no Famine 
Code and if there is a Famine Code which 
is redundant, why   should the Government 
not think of this problem and come 
forward    with    a new Famine Code 
Which should govern such situations in 
future ?   If not, I   would like to know 
why the Government is so complacent 
about this.  If the Government is not aware 
of the Famine Code. I would respectfully 
ask the Minister to resign because it is 
elementary knowledge that in India there is 
a Famine    Code existing and I am sorry 
that the Ministry is not aware of it. So I 
would like to know whether the 
Government has seen to this aspect of the 
problem.   I would also like to know from 
the Government whether in viewing the 
famine situation prevailing      in      the      
country      the Government      gives      
foodgrains      at subsidised prices but also 
sees to it   that there are some   Telief   
camps   opened in various parts where 
famine is raging, 

As for the free gifts received from 
various sources, they are being distri-
buted particularly to the scarcity affected 
areas on an equitable basis taking into 
account the deficit there and the intensity 
of the scarcity. We are trying to distribute 
the wheat, the gift milk, the vitamin 
tablets and the biscuits in an equitable 
manner. 

As far as subsidising the foodgrain 
prices is concerned, there is no such 
proposal at the moment. 

SHRI G. MURAHARI : The Minister 
in his statement has said that he has made 
.enquiries and he has found that all these 
reports about starvation death; are 
incorrect. 

SHRI C. SUBRAMANIAM : I want to 
correct the hon'ble Member. I said the 
State Governments have made enquiries 
and the reports received from them show 
that they are incorrect. We have not made 
any enquiry. 

SHRI G.  MURAHARI:    That     is 
much better.   You rely   on  what   the 
State Governments say.    Specific    
allegations have been made that there 
have been   starvation   deaths.   One   of   
the Ministers   of   the   Orissa   
Government accompanied the Leader of 
the Opposition,   He toured the district 
of Kala-handi,    came   back    and    
accepted   that there have been deaths 
due to starvation.   Of course, the ruling 
party will come and say that they died 
of undernourishment.   That way many   
people in this country who die of 
starvation die actually due to under-
nourishment.   So the   Government   
cannot   take   shelter behind the 
argument that they died of under-
nourishment.   In    the    first instance, I 
would like to have an answer whether 
the Government is seized of the fact that 
in Orissa 19 people are reported to have 
died of starvation.   Many more are 
dying, I know.   But 19 people have 
been   traced.   Their   names   are there 
and they have been brought to the notice 
of the Government.   In view of this 
situation, I would like to know there and 
they have been brought    to subsidising 
the prices of foodgrains because to 
come here and say that we have 
ll t d h f d i t O i



223 Calling Attention       [RAJYA SABHA]       to a matter of urgent        22A 
public importance 

[Shri G. Murahari.] because apart from 
ihose who are able to afford and buy 
foodgrains, it is necessary ihat many of 
those people who are not able to afford 
anything at aU should be given free relief. 
1 would like to know from the Minister 
why he has taken such a long time to go to 
Orissa. This Orissa problem has been 
there for more than a month, I think. Over 
the last one month this has been brought 
to their notice. This is a very serious 
matter and in spite of it the Food Minister 
says that he is going tomorrow. Perhaps he 
is going there bacause the Prime Minister 
is going or, may be, both are going, I do 
not know. But what prevented the Food 
Minister from going earlier ? 

SHRI C. SUBRAMANIAM : As far 
as these things are concerned, we had 
called for a report with regard to the 
alleged deaths and I had received a cate-
gorical report from the Orissa Govern-
ment that there were no starvation deaths 
now .  .  . 

SHRI G. MURAHARI : How do you 
come to this conclusion ? 

SHRI C. SUBRAMANIAM: How does 
the hon'ble Member come to the 
conclusion that there are starvation deaths 
7 

(Interruptions) 

SHRI G. MURAHARI : I do not want 
to listen to a pack of people shouting 
there. 

MR. CHAIRMAN : Mr. Murahari, 
please withdraw that. You cannot call 
Members a "pack". You cannot call your 
colleagues a "pack". 

SHRI G. MURAHARI : They are 
shouting in a pack. 

MR. CHAIRMAN : Please withdraw 
that. 

SHRI G. MURAHARI: If you insist, I 
shall withdraw. 

(Interruptions) 

SHRI C. SUBRAMANIAM   I have 
tried to find out from the Chief Minister 
what the position is, because these alle-
gations are being repeated. I have re-
ceived a telegram from h m wherein he 
has said that this has been gone into more 
than once and there is no justification for 
these allegat.ons; they are incorrect. That 
is the only information available to me 
now. In addition to that I have already 
stated that a team has already gone there 
and they may also look into the position 
and perhaps some light may be thrown in 
their report. Therefore I would request the 
House to wait for that report. When 1 
shall go there, I shall find out the facts for 
myself, but in all these cases it is the State 
Government which has got the 
organisation and the facilities to make 
enquiries. This team also which has gone 
there will have to take the help of the 
State Government officials. They cannot 
make an independent enquiry. Even the 
latest telegram which I have received says 
that there has been no starvation death and 
it has been said that those allegations are 
incorrect. 

Then, Sir, with regard to the Famine 
Code, the point for consideration is this. 
During famine the giving of relief is the 
responsibility of the State Government. 
There had been a Famine Code for each 
State and each Province as it existed be-
fore and all those codes have now been 
revised because they were out of date and 
they had been formulated in different 
conditions altogether. Now almost all the 
State Governments have revised the Code 
or they have issued fresh orden with 
regard to the principles which should 
govern the situation in relation to famine 
relief and scarcity relief. A* far as the 
Central Famine Code is concerned, I have 
tried to make a research. There has been 
no Central Famine Code at any time. In 
1883 what the Central Government did 
was that they formulated a Model Famine 
Code and circulated it to all the State 
Governments so that they should adopt 
that Code or make suitable modifications 
with reference to each State. That Is how 
1883 is being mentioned. It was not any 
Central Famine Code as such. It was a 
Model Code prepared by the 
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Central Government and d stributed to 
the State Governments for the purpose of 
formulating their own Codes and from 
time to time it had been modified by the 
Provincial Governments and now the 
State Governments have completely 
revised them to suit the modern 
conditions. 

Then, Sir, as far as I am concerned, 
when I should resign and all that, ihL 
House knows that I do not hesitate tc 
resign when it becomes a question o 
resigning. I have never attached an 
importance to the job as such. I am doing 
my duty and I know when tc resign and 
when not to resign. I neec not be taught 
by the Opposition Members as to when I 
should resign. 

With regard to subsidy, whatever w< 
are distributing through the fair pric. 
shops—and that is a very sign.rfkan 
point—it is distributed at control price' 
The other Member put the quest or with 
regard to sale in the open marke at Rs. 
100 and Rs. 120 per quintal amJ he made 
a suggestion that the entir foodgrains 
should be subsidised. I said it is not 
possible now. But as far ar distribution is 
concerned, whether it be rice or wheat, it 
is controlled and these things are 
distributed at very reasonable prices and I 
am sure the hon. Member would agree 
with me. 

With regard to free distribution, to the 
extent it is necessary we are mak ing 
available more and more wheat and other 
grains for free distribution and we can 
increase the quantities provided the State 
Governments want it. 

SHRI ATAL BIHARI VAJPAYEE : 
(Uttar Pradesh): Whenever there arc 
starvation deaths, attempts are made to 
deny them and some sort of cold war is 
going on between the Govemmcn' and 
the Opposition Parties, cold war on the 
question of starvation deaths. So far as 
the Government is concerned, it gives 
fantastic and funny reasons to justify that 
there has been no starvation death. There 
has been a report from Kashmir that a 
fellow died of starvation. Now the 
Kashmir Gove-nnvnt has come forward 
wi'h an explanation that he did not die of 
starvation; he d'ed 

of  colitis;  alio  the  diseased  man  
was getting two meals from    the    
temple. Some of the Members 
belonging to the ruling party also are 
claiming  that the gentleman died of 
starvation.    Now the hon. Minister 
has stated that in the case of Adivasi 
areas in Madhya Pradesh the problem 
is difficult  but not so  acute. But 
Shrimati Jamuna Devi, an Adtvasi 
Member of the Lok Sabha from Jhabua 
district, has stated that the situaton. is 
very grave and that people are forced 
to eat roots and leaves.    I submit that 
it is time the Government and the par-
ties, including the ruling party,  realise-
that we are facing a grave s'tuation and 
if all the resources, both official    and 
non-official,  are  not   pooled     
together, certain areas are going to face 
a calamity.   I do not understand why     
the Government cannot adopt an all -
India approach.   The situation    now 
has deteriorated   in   Orissa   and   the   
Prime Minister has called Members 
from Orissa. The Food Minis er is 
going to vis ;   'rat State.    But it is an 
all-India    problem and it is a 
psychological problem.    Let us not 
mix politics with food.    And this 
controversy about starvat on deaths 
must stop.    If there are any starvation 
dearhs, the Government should come    
forward and say that the situation is 
grave, the people are dying of 
starvation and more are likely to die.    
There  is no htn^ to hide. I would like 
to know why     the Food Min:ster and 
the Prime Minister cannot call a 
conference of all Parties and   of  all   
the   State   Governments   in order   to   
adopt   some   common   poPcy with 
regard to the situation now being faced 
by the country.    This effort    to hide 
facts is not going to help the country in 
the long run and it is not going to help 
the peolpe at large. 

SHRI    C.    SUBRAMANIAM .     
Of 

course, there is no question as such but 
there are very many suggestions which 
have been made and I share with the 
hon. Member the concern he has ex-
pressed with regard to the situation in he 
country. I am not hiding any facts. As a 
matter of fact I have been telling that we 
are facing one of th? uorij si'nations and 
as a matter of fact I was criticised for 
takine action on the hnsis of this, but 
that apart. The question now before us is 
this :   How are we try- 

 



227 Calling Attention        [RAJYA SABHA] to a matter of Argent      228 
public importance 

 

[Shri C. Subramaniam.] 
ing to meet the situation ? It is not as if 
we ate sitting quiet, it is not as if we are 
not consulting the State    Governments.    
As a mauer of fact I have been touring—
leave  alone  Orssa—the  various States 
where there has been scarcity and 1 have 
tried lo be as helpful as possible.    As far 
as starvation deaths are concerned, after 
all some enquiry    has got to be made.    
Allegations are made with regard to 
starvation deaths bui on enquiry it is 
reported that a person aged 50 died of 
pneumonia about 3 months back.    
Another man of 65 was suffering from 
T.3. for the last 4 or 5 years and he died 
5 months ago of T.B.   Another person  
of 60 was a landlord and was reported to 
be well off and he died two months ago 
of T.B. Then another lady is said to 
belong to a land-owning family in  the 
village and  she had  too grown up sense.   
She is reponed to have died 6 months 
back of fever.    So    this    is what is 
revealed on enquiry.    I do agree that we 
are passing through a very difficult 
situation and it has got to be tackleJ but 
by saying that there have been starvation 
deaths and millions are dying 1'ke this 
we are not going to solve the problem.   
On the other hand we will create more 
scarcity.    Therefore    my respectful 
submrsion is that we are quite well aware 
of the difficult s'tnation.    We are doing 
everything  possible  to meet  the 
situation and we are confident that we 
would be able to avoid starvation deaths 
but ir>. that process I am not prepared to 
»ay that there will not be difficulties or 
distress, but our attempt will be to mini-
mise this distress and avoid as far as 
possible the    mishaps    happening any-
where     Therefore 1 can give this assu-
rance that we are trying our best and we 
shall cuntinue to do our best to see that 
the situation is met. 
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SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : Shri Vajpayee should have 
objected when the other hon. Member said it 
in the beginning. 

SHRI ATAL BIHARI VAJPAYEE : 
jit was   for   Mr.   Chandra   Shekhar to 
object at that time. 
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SHRI ARJUN ARORA : Sir, on a point of 
order. According to the Rules of Procedure in 
this House... 

 

SHRI ARJUN ARORA: Sir, the point of 
order is this. The Rules of Procedure of this 
House say that a question should* not be 
longer than 150 words. If I remember 
correctly, the hon. Member who is putting his 
question has used more than 1,500 words. 

 
MR. CHAIRMAN: I understand. Normally I 

would like the question to be brief. But the hon. 
Member has something to say and I allow him 
to do so. I hope he will be brief. i 
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SHRI LOKANATH MISRA (Orissa): 
Sir, I had the privilege of going round the 
worst drought-affected areas of Kala-
handi and I do not know... 

SHRI C. SUBRAMANIAM : Kindly 
repeat, 

SHRI LOKANATH MISRA : There is 
nothing to repeat. I had the privilege of 
going round the worst drought-affected 
areas... 

AN HON. MEMBER: Melancholy 
privilege, 

SHRI LOKANATH MISRA :... and I 
do not'know if the hon. Minister has 
information that the question whether it 
was starvation death or death due to 
malnutrition was raised in the O: 
Assembly and the- Health Minister had to 
admit it because there was a Ruling from 
the Chair there that it was starvation 
death. 

Then, Sir, I will say what I have seen 
personally myself because the bon. 
Minister asks what the source of informa-
tion of the Members of the Opposition is. 
My source is the physical presence of 
myself there but I do not know what the 
hon. Minister's sources of information 
are. 

MR. CHAIRMAN : He has said it is 
the Government. 

SHRI LOKANATH MISRA: That is 
all indirect, Sir. 

I am sorry to indicate that the hon. 
Minster of Food here has acted as the 
Public Relations Officer of the Governor 
of Orissa. The Governor of Orissa himself 
has said in The Statesman of 22nd April 
that he picked up two orphans and placed 
them in the orphanage. If he had to say 
something contradicting it, he was the 
proper person to issue the contradiction. 
He has the necessary staff. It is none of 
the business of hon. Minister here in the 
Centre who has to deal with matters 
regarding food which he cannot suitably 
deal with to contradict on behalf of the 
Governor of Orissa and I was really 
constrained   ... 

MR. CHAIRMAN : But he received 
the contradiction from there. 

SHRI LOKANATH MISRA: It :s the 
Governor or who must have sent it here 
because I found if in the newspaper and I 
cannot take it from Mr. Subramaniam 
here. 

MR. CHAIRMAN: You seem to trust 
the papers more. 

SHRI LOKANATH MISRA : I trust 
the papers because I have not seen the 
contradiction from the Governor himself 
and he is the only person who could have 
contradicted it. 

Thereafter I would urge this upon the 
Minister. He is taking the correspondence 
from Orissa in parts. He referred to some 
statement here and some statement there. 
In the Drought Committee the State Ch'ef 
Minister says that they are keeping the 
Central Government    posted    With    the    
latest 
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[Shri Lokanath Misra.] information 
regarding the drought situation in Orissa. I 
would therefore urge that both the Report 
of the Officer of the Planning Commission 
and the correspondence between the 
Government of Orissa and the Central 
Government should be placed on the 
Table of the House so that Members of 
the House know who is really responsible 
for concealing these facts, facts regarding 
deaths due to starvation. When we ask the 
Orissa Government they say that it is the 
Centre that is making statements 
regarding this because they do not: want 
themselves to be held responsible. Here 
when we raise the question the Central 
Government says that what it says is 
based on the information supplied to it by 
the Orissa Government. The Government 
of Orissa washes its hands off the matter 
when it says that it has sent the minutest 
details about these conditions to the 
Central Government. 

MR. CHAIRMAN : It is those details 
he is giving out. 

SHRI LOKANATH MISRA: Sir, I 
would request you to kindly ask the hon. 
Minister to place all the correspondence 
regarding the drought situation between 
the Government of India and the 
Government of Orissa on the Table of the 
House so that we know what the actual 
facts are, whether the Centre is trying to 
evade the issue or whether it is the State 
Government because in the Drought 
Committee the State Government 
spokesman says that they have kept the 
Centre informed about the minutest 
details relating to drought conditions. If 
that is so, thete could not have been any 
other report than of starvation deaths 
because in the Oris: a Assembly itself it 
has been finally decided by the Ruling of 
the Presiding Officer that it was starvation 
death. So what else could it be? 

Now, 1 was there in the drought-
affected areas and I have found people 
eating kusum leaves which are not cat-
able, and barks of trees. These deaths 
may be due to anything. Nobody dies of 
starvation as such because we   have 

seen people starving for 21 days; 
Mahatma Gandhi himself starved for 21 
days. There are other people who starve 
for 60 days and they do not die. Therefore 
people who cannot withstand hunger start 
eating uneatables and when they start 
eating all uneatable things they get into 
trouble and die. Because of that should 
we say that it is not due to starvation? We 
have seen people starve and die. It is my 
personal impression that people have died 
of starvation in Orissa. Even if Mr. 
Subrama-niam or the entire Government 
were to maintain that it is not death due to 
starvation. 1 would still insist that it is so. 
I am fully convinced that it is death due 
to starvation. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, Sir, it is a very tragic situa 
tion that we are facing now. It is a 
difficult time for us. It is true that there 
have been some deaths. There is no 
purpose in discussing this point whether 
it is death due to starvation or death 
due to undernourishment or undcreating. 
To my mind both are the same and it 
is surprising that eighteen years after 
freedom we must be discussing this 
thing in Parliament as to whether it is 
starvation death or death due to under 
nourishment. The Government 
should have taken more care 
in proper time to avoid this situa 
tion at least in Orissa. The official re 
ports of the Orissa Assembly and the 
officers of the Orissa State say that 
though they are not starvation deaths 
they are deaths due to undernourish 
ment and undereating. I do not know 
what difference there will be if we stick 
to the word 'starvation' or if we stick to 
the word 'undernourishment'. It is a 
very difficult situation and I wholly 
agree with the sentiments expressed by 
my hon. friend, Mr. Atal Bihari Vaj 
payee, that unfortunately this question 
is being made a political question which 
should not be. For the last one or two 
years whenever we have been discuss 
ing this quest'on we have been saying 
that this question should be treated at 
an all-party level and that there should 
be meeting of the leaders of all political 
parties.    Why should the    Government 
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be shy of convening such a meeting and 
putting before the parties the difficulties 
which are before the nation and inviting 
their suggestions ? There are some 
friends, as the hon. Food Minister t-aid, 
who say that food should not be im-
ported. They say, 'let the people die'. If 
they are also faced wilh this situation 
they will have to give some opinion on 
the question. So it is high time that the 
Government should say that they are 
ready to consult every political party in 
the country, invite their suggestions and 
act accordingly. One thing I would like 
to say, Mr. Chairman. Today parlia-
mentary democracy and the Government 
of the country is not run only by the 
Treasury Benches; the Opposition has an 
equal share. My hon. friend, Shri 
Rajnarain said there were four principles 
on which this Government is run. He 
said, force, flattery, falsehood and fraud. 
I agree that force is there and that is the 
force of the people, not the force of the 
Administration. There is a little bit of 
flattery too—that of bureaucracy—from 
which the Government is suffering. And 
the balance of the four principles, that is, 
50 per cent of it, I will give to the party 
of Mr. Rajnarain, that is, falsehood and 
fraud. So fifty per cent is that of the 
Treasury Benches and the other fifty per 
cent is the share of the Opposition, 
especially of the party of Mr. Rajnarain 
to which this glorious Member belongs. 
So let us share it; fifty per cent is ours 
and the other fifty per cent I have given 
to him and I hope the hon. Minster will 
accept responsibility for the first 50 per 
cent and the other fifty per cent will be 
theirs. 

 

SHRI M. P. BHARGAVA: May I 
know from the hon. Minister whether he 
is aware that while on the one hand 
there are scarciy conditions in the 
country, particularly in some of the 
States, on the other hand as much wheat 

and as much rice as one wants is avail-
able in black market in many of the cities 
and if he is aware of this, what steps are 
being taken by the the Government to see 
that these persons who deal in rice and 
wheat are properly dealt with ? 

MR. CHAIRMAN: The Minister shall 
deal with all the questions together. 

SHRI BANKA BEHARY DAS 
(Orissa): Sir, I am very sorry for the 
complacent and callous attitude of the 
Food Minister. I had been to that area 
only ten days back and I went to all the 
places which Mr. Subramaniam is going 
to visit and the Prime Minister of India is 
going to visit. They may not go to the 
interior areas, but I have here an album 
containing all the photos. I can prove here 
and I afco give a challenge to the Food 
Minister. They can go to these villages 
and verify whether I am correct or he is 
correct. Here is an album where there are 
photos of starvation deaths .  .  . 

SHRI ARJUN ARORA : You present 
them to the Food Minister. 

SHRI BANKA BEHARY DAS :. . . 
where you can see abandoned children. 
Here is an album where you can see 
children being bought for one rupee. The 
photo of the child is here. The person who 
has sold it is here and the person who has 
received that one rupee is here. Here is an 
album where you can see people carrying 
peepul leaves to eat. Here is an album 
where you can see hundreds of people 
going with their wreaths to lay on bodies 
of persons who are just going to die. Here 
you can see all the pctures. So, I again 
submit to you, instead of going through 
this controversy, to request the hon. 
Minister to visit that particular village, 
over which there is so much controversy. 
That village is in Komuna panchayat 
samiti in Kalhandi distric, where nine 
deaths have taken place, which the Deputy 
Minister for Revenue, Orissa, has visited, 
where 1 have personally gone and visited 
every house, verified them and taken 
statements,   including   names    of 
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[Shri Banka Behary Das.] the persons, 
the age of the persons and the parents of 
the persons. The staff correspondent of 
the "Statesman" has gone to that 
particular village and has given a 
despatch from Calcutta saying that those 
nine persons had died of starvation. Here 
is a cutting, where the staff correspondent 
of the "Hindusthan Standard" had visited 
that particular village where nine persons 
had been left to die of starvation. They 
have also written in the paper that 
starvation deaths of those nine persons 
have taken place. They have gone to those 
three panchayat samiti areas where the 
Prim; Minister is visiting and they have 
gone to nineteen houses where starvation 
deaths have taken place. I have verified 
them and I have got their names also. I 
also appeal to the hon. Food Minister. He 
cannot shirk his responsibility. He cannot 
shift his responsibility to the State 
Government of Orissa and mock at us. 
This State had every year sent three lakh 
tonnes of foodgrains to Kerala, to West 
Bengal and other parts of India. Even in 
this year of misery, when we have been 
passing through these conditions, we have 
parted w'th about 75,000 tonnes of 
foodgrains to Kerala and West Bengal. In 
spite of these things, here mockery is 
taking place. In spite of the fact that we 
are dying of starvation, they say we are 
not dying of starvation but we are dying 
cf something else. 1 want to submit here 
that the situation Is very grave, what.ver 
might be the statement of the Governor. I 
know that the Governor has not given any 
statement, but the Governor has given a 
press interview. They may take advantage 
of this difference between a press 
statement and a press interview. He gave 
it at Raipur and he has admitted that fact. 
I know that. I was th:re In those areas 
when the Governor of Orissa visited 
there, the day the Khariar panchayat 
samiti chairman interviewed the G-ver-
nor. After one hour he told me that he had 
told tin Governor that in his panchayat 
samiti seven to eight persons had died. He 
has told that to the Governor. He had told 
me, but the Governor had not the courage 
to go into the matter, to go to the villages, 
to enquire into   the 

facts. The same evening 1 was in Bha-
vanipatna, the headquarters of the 
Kalahandi district. The Governor of 
Orissa issued a press statement. All the 
pressmen came and told me. The Gov-
ernor said there were allegations of star-
vation deaths. There might be one or two 
starvation deaths, but "I have not verified 
them". So, in this way they want to shirk 
their responsibility. In this way they want 
to show their callous attitude to the 
people. They have starved them of 
foodgrains. If this is the case, I do not 
know—God knows—what will happen to 
the State. After my visit I had alked to the 
Chief Minister of Orissa. We may differ 
about the starvation drains, though we 
ought not to differ, fhey will not lay much 
emphasis on starvation death. They are 
not giving much importance to the 
problems of those areas. I can say that 
from September last the food situation has 
become acute. The Orissa Assembly dis-
cus 3ed the food situation in September. 
There was the drought situation in those 
ureas. Up to March no awareness was 
shown by the Government. On March 15 
th the first instalment of money for test 
relief work was given to those areas, when 
all the people, excepting five per cent of 
the people in those villages, had sold 
away all their ornaments, all their utensils. 
Even the doors and shutters and the 
'Nariel' tiles, with which their huts were 
built, had been sold away. By that time all 
their assets had been sold away. 
Maximum five per cent of the people had 
any asset left with them to purchase 
foodgrains in the black market. That was 
the situation, when this controversy of 
nine deaths arose. When the Government 
practically admitted that starvation deaths 
had taken place, then there was some 
awareness and they were prepared to rush 
to that place. But what happened? 1 have 
gone to most of the villages. Maximum 
five per cent of the people are engaged in 
test relief work. Maximum five per cent of 
the people will be there in every village, 
who may have some assets left. Eighty per 
cent of the people are going without any 
food and are living on peepul leaves, 
living on all types of uneatable things.    I 
would here submit to 
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Mr. Subramaniam to leave aside ibe political 
aspects. He should go to .his particular village 
where nine deaths had taken place, which has 
been established by us, including the 
"Statesman" and the "Hindusthan Standard". I 
would say he should come to the House . . . 

MR. CHAIRMAN: 1 think, you have 
amply made yourself clear. 

SHRI BANKA BEHARY DAS : 1 have 
some suggestions to make, because he is going 
there. Up to June the starvation deaths will 
continue and I say from June to November the 
position will be serious. If you do not tackle 
the situation from now on, the position might 
be just like what happened in Bengal, in 
Calcutta, in 1943. The problem is there. There 
was not a single Wad J of grass grown during 
the last kharif season. Government also admits 
it. There are no seeds. Agricultural operations 
cannot be done without seeds. If they can 
provide seeds, if they can prov de liberal loans, 
by giving grants to the State Government from 
here, then only agricultural operations can be 
undertaken, and you can expect that fifty per 
cent of the agriculturists and landless labour 
can be employed. That fa the only solution. 
Orissa Government has not done much. There 
is no denying the fact. I know that for the 
whole of the Kalahandi district they are 
offering only 80,000 maunds of seed, whereas 
each block of that district requires this quantity    
. 

MR. CHAIRMAN: Please wind up. We 
have reached one o'clock. We have spent 
already one hour. 

SHRI BANKA BEHARY DAS: So, these 
are the questions. What is to be done till June, 
so that people will be employed, so that they 
will get some food and they will have some 
purchasing power? And what is to be done 
from June to October and November, so that 
everybody can be engaged and everybody who 
cannot be engaged should be given gratuitous 
relief, so that at least they are not allowed to    
die? 

They might say in the Orissa Assembly or 
here that they will not allow a single person to 
die, but it is a fact which you cannot hide. I 
have no doubt that many persons have died 
and I have got here reports from the 
"Statesman" . 

MR. CHAIRMAN : You have said that 
several times. Will you please S :ish ? 

SHRI BANKA BEHARY DAS: Res-
pectable Hindu agriculturists are stealing 
away cows and are taking beef. It is not my 
statement only. I have known    . 

MR. CHAIRMAN: This has been said 
several times. I would now request you to sit 
down.   Mr. Khandekar. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): The hon. Minister is very much 
alive to the report of the State Government. 
May I assure him that in Madhya Pradesh one 
of the reasons for the Bastar tragedy is the 
bungling in regard to food on the part of the 
State Government as well as on the part of he 
Central Government? In Kaked tehsil of 
Bastar district there was a death by starvation. 
The sarpanch reported it. There was an entry 
in the books. Ultimately an adjournment mo-
tion was moved in the Madhya Pradesh 
Legislative Assembly, but on account of the 
pressure of the Government on the tehsildar 
the entry wa3 scored out and the adjournment 
motion was disallowed.   This is how    . 

DIWAN CHAMAN LALL (Punjab): What 
about the very valuable suggestion made by 
Mr. Vajpayee ? 

SHRI R. S. KHANDEKAR : Yes, I agree 
cent per cent, but I know what sort of co-
operation the Government wants. Whenever 
they are in difficulties they want to take 
advantage of the Opposition and try to save 
their skin, but the real issue is evaded. 

My submission is 

MR. CHAIRMAN : Your suggestion is that 
even on this question they should not co-
operate. 
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SHRI R. S. KHANDEKAR. I am for 
co-operation. That is what wc are 
demanding. When the question is raised 
before the State Governments and the 
State Assemblies, they shift the res-
ponsibility on to the Central Government, 
and the Central Government relies 
entirely on the reports of the State 
Governments. The State Governments are 
behaving like this and they are sending 
fabe reports here. The hon. Minister says 
that everything is quiet in Madhya 
Pradesh and the situation is under control. 
Everybody knows how that control is 
brought about. It is control at the point of 
the bayonet. People ask for food and the 
Government says that everything is all 
right. May I submit that if the Central 
Government wants to shirk its 
responsibility, it should quit and leave the 
entire question of food to the State 
Governments ? When there is this joint 
responsibility between the Centre and the 
States, people are suffering. Therefore, 
the Centre should be serious about this 
matter. There are starvation deaths in 
Madhya Pradesh apart from other areas, 
and there is no use saying that there are 
no starvation deaths. I will only ask what 
is the definition of malnutrition and 
starvation death. The Central Government 
should be more serious about this and 
should not treat this question lightly. 

SHRI D. L. SEN GUPTA (West 
Bengal) : I am very sorry that reference to 
conditions in West Bengal has been 
omitted. Still with your permission, Sir, I 
would like to ask certain questions in the 
context of what has fallen from the Food 
Minister. 

So far as the State Governments' re-
ports are concerned, they are based on 
two tests. I have the experience of hearing 
our Chief Minister, Mr. P. C. Sen, saying 
in respect of ihe famine conditions of 
Purulia in West Bengal :"I passed through 
that village. I passed through the 
cremation ground. T have not seen any 
dead body being burnt. So I conclude that 
there is no famine". The Relief Minister, 
Miss Abba Maiti, bases her conclusion on 
this: "I had been to that district and an 
agriculturist supplied me food in a metal 
utensil.    When an 

agriculturist should give me food in a 
metal utensil, there could not be famine." 
These are the tests usually applied by the 
State Governments. Such presumptions 
and conclusions set to the Central 
Government should not be accepted. 
What I suggest is that the Central Gov-
ernment should have its own machinery 
for being sent to the different States from 
where there might be a cry of starvation 
deaths. 

Secondly,, we have got to fight on the 
home front against starvation. It is as 
important as fighting the enemy On the 
border. We are trying to have fertilizer 
plants in collaboration with America. 
What about drought ? No amount cf 
fertilizers can be a substitute for this 
situation. For that certain machinery has 
to be thought out. Unless we do that, we 
shall be putting the cart before the horse. 

The third suggestion 1 would mnke is 
this. In respect of the famine deaths, so 
far as I am concerned I would expect the 
hon. Food Minister—whom I know to be 
a very very efficient man and he is a man 
with a broad heart—to read thoroughly 
the Famine Code and see to it that, if 
there is no question of supplying food, at 
least people dying of starvation are 
allowed to be burnt or cremated without 
production of a certificate. When there is a 
famine death, when his relations take him 
to the cremation ground or to the burning 
ghat, be he a Hindu or Muslim or 
Christian, no authority there at the 
cremation ground or the burning ghat will 
allow the body to be buried or burnt 
unless a particular disease is mentioned. 
They say that famine is no disease, that he 
must have died of a certain disease. That 
particular disease gets entered in the 
register, that there is a man who died of 
that disease. They say that nobody can die 
of famine. Let Government do one thing. 
At least a man must have the privilege of 
being cremated after his death on the 
ground that he died of starvation.   Let 
that be done. 

MR CHAIRMAN : I will not allow any 
more questions. I have allowed this for 
one hour. I will ask the Minister to say 
something. 
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SHRI C. SUBRAMANIAN!: Sir, there 
were not many questions but there were 
many good suggestions, if 1 may say so 
to deal with the situation and some 
valuable information also bas been given 
by the Members. I shall certainly try to be 
benefited by those informations. I am 
going to Orissa tomorrow an I can tell the 
hon. Members that I am going there with 
an open mind to find out what is 
happening there and to the best of my 
ability if there is any help needed to bring 
about a better situation in Orissa, that will 
be given. 

Only one thing I would like to say with 
regard to the Governor's press interview 
or statement. I have received information 
from. Orissa saying that he never gave 
any interview, that he did not make any 
statement of this sort or any sort with 
regard to the situation. That is the 
information 1 have received. I do not 
think we should say that the Governor is 
trying to go back on the statement having 
once stated that, it is very unfair to take 
such an attitude. 

As far as the various informa ions with 
regard to deaths are concerned, I also rely 
upon reports. I am sure the hon. Members 
also rely upon certain reports made to 
them. Therefore, it is a question of trying 
to find out what was the actual cause. But 
on all accounts it is agreed in the House 
that the situation is a very difficult 
situation and the difficult situation will 
have to be met firmly and as efficiently and 
as effectively as possible. I can only give 
this assurance to this House to the extent 
it is possible for me and for this Gov-
ernment that we shall see that the situa-
tion is contained and we shall see that all 
measures possible within the capacity of 
this Government and the State Gov-
ernment will be taken for the purpose of 
alleviating the distress and tn see that 
starvation deaths are avoided. I can only 
give that assurance to this House and I do 
know that in a difficult situation of this 
sort naturally everyone is concerned 
about it, and there is nothing unnatural 
about it, and it is natural to expect 
particularly from res- 

ponsible Members that they get concerned 
with a difficult situation, but the difficult 
situation has to be met by a positive 
enquiry as to where the difficulty exists, 
what sort of difficulty exists, what should 
be the solution for this, what steps and 
measures should be taken for the purpose 
of meeting this, and so on, and it is not as 
it we should distrust the State 
Governments. I am thinking in terms of 
appointing a high level officer who will 
be going round periodically to eveiy State 
to find out the actual situation and report 
to the Central Government—not to act as 
a spy but to be of help to the State Gov-
ernments, to discuss with them and to 
bring to our notice what is the actual 
situation and if there is any drawback 
there. Therefore, I am also contemplating 
to appoint a high level officer for this 
purpose. I am sure the hon. Members also 
would be interested in it. So far I have not 
received any report from any hon. 
Member. If they had sent any report 
certainly I would have taken notice of it 
and I would have tried my best to see that 
these difficulties are removed to the 
maximum extent possible. 

But, apart from that, I seek the co-
operation of all the hon. Members here, 
not only from the Opposition side, but 
from this side and from every side, 
because as is seen from the discussion 
here we are passing through a very diffi-
cult situation and the situation will have 
to be managed somehow or the other. 

Then, some point was made by Shri 
Das with regard to the coming June-
October period. We are very well aware 
of it. The Chief Minister made the point 
that the seeds might not he available. We 
have immediately contacted Madras and 
Madras has promised to give sufficient 
quantity of seeds for this purpose. 

It was mentioned that bullock power 
may not be available for ploughing be-
cause some bullocks have been sold away 
or they might have become famished also 
in this condition. Therefore, we are trying 
to mobilise tractors for this purpose so 
that we may offer ploughing facilities to 
the farmers on a 
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free basis so that wherever it is not posi-
sible 10 have bullocks, they may have 
this power. 

All these are in our minds and we are 
taking measures to meet the situation 
from June to October, particularly for the 
agricultural operations. I am glad the hon. 
Member mentioned it. I am sure there 
might be other areas ako to which 
attention may not have been drawn. But if 
our attention is drawn, certainly we will 
look into the matter and try to do as much 
as possible. I can only say that while the 
Members are greatly concerned, my 
concern is a Mttle more than that and to 
the best of my ability, I shall try to do my 
duty. 

 

MR. CHAIRMAN :  Please, please. 

PAPERS LAID ON THE TABLE 

APPROPRIATION   ACCOUNTS    (1964-65) 
AND FINANCE ACCOUNTS (1964-65) OF 

THE GOVERNMENT OF KERALA AND RE-
LATED PAPERS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI L. N. 
MISHRA) : Sir, I beg to iay on the Table, 
under clause (2) of article 151 of the 
Constitution, read with the Proclamation 
(G.S.R. No. 490) issued on the 24th 
March, 1965, under article 356 of the 
Constitution, in relation to the State of 
Kerala, a copy each of the following 
papers:— 

(i) Appropriation Accounts of the 
Government of Kerala for the 
year 1964-65. [Placed in Lib-
rary. See No. LT-6220/66.] 

(ii) Finance Accounts of the Gov-
ernment of Kerala for the year 

1964-65.    [Placed in Library. 
See No.  LT-6221/66.] 

(iii) Audit Report, 1966. [Placed in 
Library. See No. LT-6219/ 66.] 

ANNUAL REPORT AND ACCOUNTS (1964- 
65)   OF  THE  NATIONAL  INSTRUMENTS 
LTD., CALCUTTA AND RELATED PAPERS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI): Sir, I beg to lay on 
the Table, under sub-section (1) of section 
619-A of the Companies Act, 1956, a 
copy each of the following papers :— 

(i) Eighth Annual Report and Ac-
counts of the National Instru-
ments Limited, Calcutta, for the 
year 1964-65, together with the 
Auditors' Report on the 
Accounts. 

(ii) Review by Government on the 
working of the Company. 

[Placed in Library, See No. LT-
6045/66 for (i) and (ii).] 

NOTIFICATIONS   OF   THE  MINISTRY   
OF COMMERCE 

SHRI M. SHAFI QURESHI: Sir, I also 
beg to lay on the Table a copy each of the 
following Notifications of ' the Ministry 
of Commerce :— 

(i) Notification S.O. No. 1027, 
dated the 26th March, 1966, 
publishing the Essential Com-
modities (Regulation of Produc-
tion and Distribution for Pur-
poses of Export) Order, 1966, 
under sub-section (6) of section 
3 of the Essential Commodities 
Act, 1963. 

(ii) Notification S.O. No. 1028, 
dated the 28th March, 1966. 

(iii) Notification S.O. No, 1029, 
dated the 28th March, 1966. 

[Placed in Library. See No. LT-
6117/66 for (i) to (iii).] 


